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RA]YA SABHA:- -
bgbuzgdau, the 3rq November, 1988/
- 12th Kartika, 1910 (Saka)

The House met at elevep of the
clock, Mr, Chairman in the Chalr,

ORAL ANSWERS TO QUESTIONS

LR ke o 75';“‘ T
“Issue of Multi-purpose Identity
. Cards to Persons residing along
... Western Border .. .
*21, SHRI SHANKER SINH VA-
GHELA.:}
P

. SHRI PRAMOD MAHAJAN:

>Wi11 the Minister of HOME AF-
FAIRE be pleaseg to state:

(a) what is the number of per-
sons to whom multi-purpose Ident:-
ty cards have beep issued so far in
the various Tehsils of the Districts
along the Western Border under
the Pilot Scheme for the issuance of
such Cards and alsp the farget fixed

in this regard anq with what re-
sults;
(b) what is the expendlture in-
curred thereon so far, :
(c) by when the Scheme would
be implemented in respect of .ne

areag sensitive to smuggling activi-
ties in arms and other contraband
goods and also in respect of the
areas. wherefrom terroristy cross the
border: and

(d) whether Assam and  West
Berngal Governments have also re-
quested for the introduction of such
a Scheme ip their border areas to
check infiltration and other activi-
ties: if so, what is Central Gov-
ernrrent’s responge thereto?

e question was actually asked
on the! floor of the House by Shri
Shaanker Sinh Vaghela.
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. THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI SANTOSH MOHAN
DEV): (a) The State Governments
of Rajasthan and Gujarat have so
far issued 1,52,291 and 11,382 ident:-
ty cards. respectlveiy under the
pilot scheme for issue of identity
cards taken up for implementation
in 4 selected border tehsils of Raj-
asthan and one selecteq taluka of
Gujarat. The target was to issue
these cards to all eligible persons in
these selected Tehsils. v

(b) According to informatiop sup-
plied by the State Governments ex-
penditure of Rs. 49.84 lakhs ynd
Rs. 8.17 lakhg hag so far been incur-
red in Rajasthan and Gujarat res-
pectively. DCR R
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(¢) and (d) For the present. this
scheme, which is in the nature of
pilot project, has beep drawp up for
Selected areag i the States o the
Western border only. While no re-
quest has been received from West
Benga] Government, the State Gov-
ernment of Assam had requesteq for
introduction of a scheme for identity
cards throughout the State of As-
sam. The State Government have
been informed that extension of the
scheme to othep areas, including
Assam_ will be considered ondy after
the pilot scheme has been fully im-
plemented and a proper evaluation
made.
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SHRI SANTOSH MOHAN DEV:

Sir, sealing of the border across
West Pakistap or other areas is mot
the thrust of this question. But I

fully appreciate the feelings of the
hon. Member ang this particular
point i being taken care of by put-
ting Border Security Force and
otherg there. The idea of introduc-
tion of this pilot scheme was to
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take care of infiltration for anti-
national acfivities, terrorist activi-
ties, as well as for controlling smug-
gling, as the hon. Member has said,
as ] saig in answer, thig is a pilot
project started in certajn areas only
angd as the hon. Member has said,
we have got suggestions both from
Gujarat and Rajasthan Governments
to extend the area contiguous to the
border and we have givep our ap-
proval for including other areas
also. The cardg are issued to perma-
nent residents, temporary residents
and visitors separately. The reason
being that the population and the
1ssue of cardg is less because accor-
ding to the present policy, those who
are above 16 years, they are be-
ing issued cards and below 16 years
cards are not being issued. That 1
why in the figures...
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SHRI SANTOSH MOHAN DEV:
This ic one of the areas in which the
State Government hag also given
some proposal. We sre examining
this. I fully appreciate because they
are also used by the smugglers and
others. So, thig ig alsg being examin-
ed by us whether it cap be increas-
ed and a decision has not been
taken because we are seeing and
evaluating the succesg of this parti-
cular scheme and the feedback we
are getting from the State Govern-
ment is quite encouraging ang fur-
ther steps will be taken and more
funds will be provided in the future.
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SHRI SANTOSH MOHAN DEV:

81r, in the federa] pattern of our
country, without the consent of the
States, it js not possible for ug to

implement the scheme but for Assam
we have  got the proposal. They
want for the whole State. But their
» proposal is linked up with the for-
eigners and the citizens of Assam
and the process of identificatio, of
foreigners is on there. Once it is
setiled, thep only we can decide be-
cause now between 1962 and 1971
they have got all other rights other
thap the voting rights, but the pro-
posal says to have two different
kinds of cards. So, it will be difi-
cult. And if we have to implement
it, we have to see that legislation is
passed to suppori this particular
proposal of the State Government,
We have not said, ‘no’. We have said,
once we have our cxperience of the
present system in Gujara; ang Raj-
asthan, then only we will consider
about Assam. But we have taken
care for protecting the borderg in
the North-Eastern Region, West
Benga] and other areas. The num-
ber of check-posts has been increas-
ed and the deployment of para-mili-
tary forces has also beep increased,
and we are alert to see that such
infiltration does not take place.
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SHRI SANTOSH MOHAN DEV:
Sir, the border area is so lengthy and
so vast, it will be wrong to say that
we will be able to seal all the bor-
ders but in each border we have
taken special care, according to our
present system, and especially in
the sensitive areas. As regard; the
Burma-Manipur border, it is 5 fact
that recently some people have come
and we have kept them in camps to
see that they do not go and mix up
with the general population ang In-
dia being g country traditionally
looking after the people coming, we
have decided to keep them in the
camp and look after them, Buy we
are taking care t0 see that ng further
infiltratiop, takeg place from Burma.

SHRI SUKOMAL SEN: The GovV-
ernment has introduced identity
cards system in the westery border,
I think the purpose ig to easily iden-
tify the number of infiltrators in the
border areas. That is the purpose;
otherwise, it will lead to the expen-

diture and also harassment oy the
people, I would like to know from
the hon. Minister, after the :ntro-

duction of this identity cards< system
in the western border, how many
infiltrators, whether smugglerg or
traders have been arrested and nab-
bed by the Government.
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SHRI SANTOSH MOHAN DEV:
1 do not have the figureg with me
but if ‘the hon. Member wants, I
~will certainly pass it op to him.

-SHRI SUKOMAL SEN:
want.

Yes, I

" SHRI SANTOSH MOHAN DEV:
1 will deﬂnitely do it.

DR. NAGEN SAIKIA: It seems
from the reply of :he Ministey that
he is not cleay about the sealing of
the border. I want to know from him
what alternative measureg he would
propose to take to stop infiltration
and, after that, to issue ideniity
cards to the citizens.

SHRI SANTOSH MOHAN DEV:
Infliration can be stopped with the
joint  co-operation of the State

and the Cenire, and it 1s the joint res-
ponsibility and whenever any State
Government asked for any help, we
have rendered it, including Assam.
As I said, check-posts in the land
borders as well as different borders
have been created and patrolling has
been intensified. As I said, recent-
ly the Assam Government gave a
statement that infiltration has stop-
ped to the satisfaction of the State
Government of Assam. I do not dis.
rute it nor should the hon. Member
dispute it. But for future, if iden-
tity cards scheme is to be implemen-
ted in Assam, as we have said, after
our experience in two States of
Gujarat and Rajasthan, we shall take
a decision. -

SHRI JASWANT SINGH: I have
one or two clarifications to seek.
First is about the border tehsils of
Rajasthan where the scheme has been
introduced. What  percentage of
population in these tehsils—ang the
hen. Minisier knows which tehsils I
ag referring to.: Chohtan, Nachra,

Jairalmer etc—has been given the
Identity cards? Implicit in the in-
vest:gation prior to the grant of

identity cards js the establishment of

[ RAJYA SABHA]
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{ndian citizenship. Therefore, in the
process. how many non-Indiansg did
Has it come to your
notice that the process of investiga-
tion has resulted in harassment and
yvet another avenue of corruption?
What have you done: about that?
Government of Rajasthan hag repor-
ted these cases; I have been in cor-
resepondence with the Ministry, And
my final clarification is that as the
grant of identity cards is linked with
citizenship, js the card ijtself an index
or identity of citizenship? If jt is
identity card of citizenship, then
what gbout those to whom for ad-
ministrative reasong or on account of
policy or because of absence of policy
or inefficiency or maladministration,
you dg not grant a card? What is
their status so far ag citizenship is
concerned? 1 haye one request. The
kon. Minjster got away and you per-
mitted him to get away when a direct
question was asked about numbey of
people and he said he does not have
the figures. This would be inad-
missible because if he tries tp play
the same tricks, perhaps he will come
under your protection.

SHRI SANTOSH MOHAN DEV:
Sir, T am not a ‘“trick man’. T do
not want to play any tricks. What-
ever information I have, I will share
with the august House.

SHRI JASWANT SINGH. You
~must have the ‘nformation.

SHRI SANTOSH MOHAN DEV:
As far ag his first question is con-
cerned, in Pugal tehsil, the popula-
tion as per the 1981 Census,...

SHRI JASWANT SINGH: I
not asking about Tripura.

am

SHRI SANTOCSH MOHAN DEV:
You have asked about Rajasthan and

i am giving the information in regarg
to Rajasthan only.

(Interruptions)
SHRI SUBRAMANIAN SWAMY:

In the Tripura elections, you have
proved that you are capable.
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SHRI SANTOSH MOHAN DEV:
1 w.ll prove in future in the other

States also. (Interruptions) Sir,
shal’ 1 answer?
(Interruptions)

As fsr as the four tehsils of Rajas-
than are concerned, in the case of
Tugal, the population as per the 1981
Ce-sus wag 9,433, Perhons eligible-
approximately-15,000. The reason being
that in these areas because of some
new projects having been started some
people had come from outside.. There-
fore, there is difference between the
exist.ng figure and the Census figure.
App.icationg received—13.046.  Appli-
cations rejecled—678.

T L

SHRi JASWANT SINGH: Oon what
grounds?

SHRI SANTOSH MOHAN DEV:

The number of cards issued—11,000.

(Interruptions)

JASWANT SINGH: Sir,
with your permission. There is a
very substantial peoint here. The
population as per the Censug was
9.000 odd. We are talking here about
the Puga’! Tehsil of Bilzaner District
The eligible persons were about
15,000. He says this is because of
varioug projects. Sir, it is a border
District. It is 5 desert district. What
are the various projects because of
which there is g difference between
the Census figure ang the figure of

SHRI

number of persong eligible? The
figure is nearlv double. The hon.
Minister must explain this. The

second thing is, he savs that 700 odd
applications have been rejected. On

what grounds? it

SHRI SANTOSH MOHAN DEV:
Rejectiong are mainly due to the rea-
son that thev are not either perma-
nent residents or they have ng other
documents to prove that they have
reen residing in that particular area.
It dces not mean that they are mnot
citizens of India. But we are con-
cerned with the people who are liy-
ing in that particular area, either
permanent or semi-permanent, where-

Oral Answerssy ' [3 NOV. 1980 ]

to Questions + 9 19 Il

as this is floating population whicl/i'.;
comeg from other parts of the State.
(Interruptions) Let me finish. (Inter-
ruptions) Now, in the case of Nachna,
—you will get the answer when I
give the information in regard to the
other tehsil—population—13,901. Eh.
gible persons—12,000. Applications
filled up—13,046, Applications reject-
ed—948 and number of cardg issued—
7.225. In the case of Kanakpura, the
figures zre. povulation—1,4000.
sons eligible—1.05,000. Applicaticrs—
66,745, Applications rejected—117C.
Number of cards issued—63.313. In the
case of Chohtan, the figure are: popu-
lation—2.02 000 Eligible persons—
1,86,000. Applicalions—1,05 803—f'lad
up. Applications rejected—360. An-
other reasons for rejection is that the
persons eligible are those above six-
teen years and because of the fear that
thev may be identified some people
whe ar> ~elow the age of sixteen ,cats
have alsp applied.

Para
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The other question he has asked is
about the number of people identi-
fied and removeg from the particular
area, Ag I said, I do not have the
figure with me and whatever infor- 2
mation T have I will share with the ~
august House. What are the other
questions? You have askeq five ques-
tions.

SHRI JASWANT SINGH: I am
not satisfied with the Minister’s
reply. There §5 one particular as-
pect. .. (Fnterruptions)

MR. CHAIRMAN: What is your
aueslion or sub.question or sub sub-

rirestion?
SHRI JASWANT SINGH: T am
coming exactly to that. (Interrup-

tions) _ . .

SHRI SUKOMAL SEN: The Minis-
ter shoulq have come prepared. You
shoulg give your ruling.

MR. CHAIRMAN: He may not be.
as prepared as you are. There are?
differences. (Interruptions)
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SHRI JASWANT SINGH: Sir, if
the grant of this identity card is an
index, is a mark, of citizenship...

MR. CHAIRMAN:
question?

What is your

SHRI JASWANT SINGH. This is
my question.

MR. CHAIRMAN: You are giving
so many explanations.

SHRI SANTOSH MOHAN DEV:

I get your question. I remember
now.

SHRI JASWANT SINGH:
are two aspects of it.

There

MR. CHAIRMAN: Yoy cannot go
on likke this. You cannot go on men-
tioning aspects and so on. It is more
than a supplementary.

SHRI JASWANT SINGH:
asking me to repeat.

He is

SHRI SANTOSH MOHAN DEV:
I have followed his question. He
is asking whether the issue of iden-
{ification cards is a proof of citizen-
ship. That is the question he has
asked.

Sir, in our counfry we do not issue
citizenship certificate to everyone,
It is given to only those who are eli-
gible, who come from outside and if
they apply for the same. It has
nothing tg do with citizenship. So,
I beg to differ on this point with him,

MR. CHAIRMAN: Next question.
CBI Investigation into the Disap-
pearance of a Press Correspondent

*22. SHRI LAL K. ADVANI.
SHRI ASHWANI KUMARI-

Will the Minister of HOME
AFFAIRS be pleased to state:
(a) whether the CPRI has since

completeq its 1nvest1gat1on intg

the

+The questmn was actually asked
on the floor of the House by Shri
Ashwanj Kumar,
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disappearance of the Press Corres-
pondent of ‘Amar Ujala’ Shri Dobhal
from Pauri District of Uttar Pradesh;
and

(by if so, what are the findings
thereof and what follow-up action
hag been taken on the basis of the
findings?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI SANTOSH MOHAN DEV):
(a) and (b) Investigation in the
C.B.1. case registered on 12.9,1988
is in the initial stages.
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SHRI SANTOSH MOHAN DEV:
Sir, on 15th October, 1988, CBI has
submitteq their report before the
Supreme Court. Now the case is
before the Supreme Court. They
have to take a decision. The delay
was caused because as per the pro-
cedure CBI first made preliminary
inquiry, then they went into the
final inquiry. This is the first report
which they have submitted on 15th
October, 1988, to the Supremg Court.
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